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L the Chairman of the Committee on Private Members' Bilis  and  Rewlutions,

been authorised by the Commiter 10 the
h'm' - ' present the Repore on their bebalf, present

2. The Committee wet on the 12th August, 1969, for-

L Allocation of time to the Resolutions set down in the List of Busines &
Thursday, the T4th August, 19689, .

18 (Mmamldh-ﬂimdmudnmulmubﬁm tvo Rills
Guder Rules 2M(1)b) and 20 ) of the Rules Procedwre

respreetively
(1) The ALl India Institute ul Medical Sciences (Amendment) Bill, 1969
(Amendment of sevtions 2, 4, etcy by Shri George Fernandes.,

(2 The Wealth Tax (Amendment) Bill, 1969 (Insertion of new swetion
164) b Shri Beni Shanker Shavma.

HI xaminaton of the khh‘,:::umkm («\M) Bills under Rule
2041t of the Rules of are ;-

(1 The Consitution  (Amendment) !ilt. Ny (Amendment of Fighth
Schediiey by Shr Maharaj Singh Bharti,

{2) The Comstitntion  (Amendment)  Bill, 19%8  (dmendment o First
Schedude) by Shri George Fernandes.

Allotment of time to Resolutions

5 The Members whose Resolutions had been included in the Lisc of Busivess for
the idth August, 1969, umwu«.mum«umm
INW Shri George Fernandes attended the sitting.

1. The Committee recommended the allocation of time as follows :

O tuied Teibe ia Contral Governameet Service, o 2 howns

Resolution 1egarding Recognition of the Provisional Revolu:
a u-no;mumvm i bhow

(5 Resolution 1 Removal of regiomal economic imbalances “
and . 2 hours,

Closification and allocation of tvme 1o Bills

s.mmmum-mdup—-hﬁe&c(mmmcm
views on their Bill, Savashri George Fernandes and Beni Shanker Sharma attended
the sitting.

6. After commidering all d*ﬂhhm*ﬂb‘*lﬂbb
m"'. m—a:-:-mhdthnua—-h‘-ﬂ
(1 The All India Institute of Medical Sciences %

1968 (Amendment of sections 2, 4, #tc) Shri R

The Wealth Tax (Amendment; Bill, 1999  (Insrriion of new
o section 164 by Shri Beni Shanker Sharma, 1 howr

Examination of Comtitution (Amendment) Bills

wmmumm-muu¢~awu
views on their Bill. Shei George Fernandes ausended the sitting.
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8. The Comumiece wnsidered the Bills and arrived ay the lollowing ndings as a
1esult of their examination of the Bill :—
Finudings of the Committee

) The Comstitution (Amedment)y Bill, 19689 (Amendment of Eightiv Sched:le)
by Shii Mabuiaj Singh Bharu

‘the Bill «ought 10 incdlude Boudhi  language in  the Eighth Scheduic of the
Comstitution.

Alter comsidering all aspects of the Bill. the Committee recommendgd that the
Sienber might be permitted 10 move for leave 10 introduce the Bill.
(2) ‘Fhe Constitmiion  (Amendment) Bill, 199 (Amendment of Firs! Siiedle)
by Shri Geoige Fernandes.

Ihe Bill sought 1o conler tull Statehood on Manipus.

Alter comsidering ali aspects ol the Bill, the Committee recommended that the
Member might be permitted 1o mose for leave 10 introduce the Bill.

Recommendations

4. The Committec 1ecommended that--

(iy the uHoravon ol wme W resolutions. as shown  in  paragraph 4 alxse, be
agreed 10 by the House:

(it) the clawibeation and allocation of time 0 Bills by the Commitice as shown
in paragraph 6 abewve be agreed 10 by the House; and

(iii) Sarvashri Maharuj Singh Bharti and George Fernagdes be permitted to move
lon leave o introduce their Constitution  (Amentiment) Bilks.

New Dinne R. K. KHADII.KAR,
August 12, 1969. Chairman,
Svavana 21, 1891 (Sohe). Commiuttee on "iate Membery' Bills and
Resolutions.
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